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BEFORE THE NATIONAL GREEN TRTBUNAL. SOUTH ZONE

ORIGINAL APPLICATION NUMBER 207 /2024

IN THE MATTER OF

News Item titled "Bengaluru lakes turn death wish for fish" appearing in the

Bangalore Mirror dated 13,03.2024

AF}-IDAVIT ON BEHALF OF KARNATAKA STATE

POLI,UTION CONTROL BOARD

I. Shri. K . S Sudhakar, son of Shri. Shivarame Gowda, aged about 52 yeam,

presently working as the Environmental Otlicer, Kamataka State Pollution Control

Board (the "KSPCB"), do hereby solemnly atfirm and state that I am duly

authorized and competent to depose the present affidavit on behalfofthe KSPCB.

I am thmiliar with the facts and circumstances about thc present matter. based on

the official documents/records ofthe Karnataka State Pollution Control Board and

y"official capacity and depose as set forth below:

(

ection with thc above-titlcd rnatter, thc subjecl-matter news report

kill incidcnts in lakcs of Bongolorc hctwccn 201'7 lor,tl2023,s fish
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with particular refcrence to incidents in Bhattarahalli, Kothanur and Kundalahalli

lakes. The news report attributes the main cause ofsuch incidents to the illegal entry

ofsewage into the lakes. In this regard. it is respectfully submitted that the Ilon,ble

High Court of Karnataka has dealt with the issues of pollution caused in lakes by

the entry ofsewage and ellluents ofBangalore, in Writ petitioll No. 58125 of20l7.

The Hon'ble High Court, by order dated 25.07.2024, constituted a committee

headed by the Chief Secretary of the Govcrnment of Kamataka to ellectively

address these issues. It is r€spectfully submitted that the matt is still pendilg

consideration before the Hon'ble High Court of Kanrataka, and the next date of

hearing is on 18.08.2025. A true copy ofthe relevant orders ofthe Hon'ble High

Court of Kamataka in Vr'P No.58125 of2017. as obtained from the official wehsite

of the Kamataka I-Iigh Court, is annexed herewith as ANNEXURE Rl. In due

compliance with the directions ol the Hon'ble High Court of Kamataka, a

committee has been constituted by the State Govemment on 26.08.2024 under the

Chairmanship of Additional Chief Secretary to the Govcrnment of Kamataka and

other depatments. The first meeting ofthe said committee was held on 26.1 1.2024.

During the discussion. the committee suggested the evolution of a skategy for the

prevention of the discharge of sewage and effluents into the lakes and tanks of

Bangalore. by involving various stakeholders. In view of this. the KSpCB has

already sought the details of strategies developed by the committee members and

lhe-stakeholders for the prevention of pollution of lakes, and the same will be

6*Qr*
next meeting. A copy of the formation of the committee vide

r FEE 368 EPC 2024, Bangalore, is produced herewith as

(
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ANNEXURE-R2. Minutes of the meeting dated 26.112024 and 03.01.2025 are

annexed herewith as ANNEXURE R3 and R4,

2. Without any prejudice to the above submission, it is respectfully submitted

that lake water in Bengaluru is typically being polluted because ofentry ofsurface

runoffs and due to discharge of sewage and sullage effluent from the unorganized

sectors, particularly in areas where appropriate sewerage system and Sewage

Treatment Plants have not been established by the concemed departments such as

/. Bangalore Water Supply and Sewerage Board C'BWSSB"). Further, the lack of(

periodic desilting ofLakes also results in a reduction ofthe water holding capacity

of lakes. The entry of sewage into lakes, under such circumstances, results in

excessive depletion ofDissolved Oxygen levels and also increases turbidity, which

is the main cause for fish kill in lakes. When there is a proper inflow of rainwater

(i.e., free lrom sewage contamination), into the Lakes, it naturally leads to a

lowedng ofpollution ofthe lakes.

3. It is resDectfully submitted that whenever incidents offish kill have occurred
(

in Bangalore lakes, the KSPCB has taken immediate steps to address these issues.

KSPCB has undertaken immediate analysis ofwater samples to monitor the water

quality of the lakes. ]'he KSPCB has issued notices to the Bruhat Bengaluru

Mahanagara Palike ('BBMP"), Bengaluru Development Authority ("BDA") and

the BWSSB, directing them to ensure the stopping of entry of illegal

discharges/entryofpolluted water into the lakes and also to undertake rejuvenation

measrts-fies of the_norices issued to BWSSB, BDA and BBMP with respect
Y '--.-'
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to pollution of Bhattarahalli, Kothanu and Kundalahalli lakes are collectively

annexed herewith as ANNEXURE R5.

4. Additionally, the KSPCB is granting Consent for Establishment only to

projects/industries, which strictly meet the siting guidelines notified by the

Govemment ofKarnataka, conceming iakes and tanks. KSPCB is also scrutinising

applications for Consent for Establistunent frorn projects/industries, with due

caution before granting Consent for Establishment, to prevent any possibility of

polluting the lakes. The KSPCB is also insisting that industries. apartments,

commercial complexes, IT/BT units, hotels, hospitals etc., (i.e., organizations that

are covered by the consent mechanism, under KSPCB) to set up their

sewage/et'Iluent treatment system and treat domestic sewage effluent and/or

industrial effluent as the case may be, to the standards specified by the KSPCB and

further utilize the treated sewage within their premises for various secondary uses

like gardening. toilet flushing, cooling purpose and in construction activities. As a

consequence, typically there has been no discharge ol treated/untreated sewage

from these sectors. However, ifany violations are seen in discharging the sewage

to the lakes, the KSPCB is initiating action against such violators as per the

provisions of the Water (Preyention & Control of Pollution) Act, 1974. As a

consequence, as submitted herein above, the main reason for pollution oflakes has

typically been because ofillegal entry ofsurface runoffs and due to illegal discharge

'.ri.{'sewgge and sullage effluenr lrorn the unorganized sectors. paflicularly in areas

civic amenities are lacking or where underground sewerage

(
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system and Sewage Treatment Plants have not been established by the concemed

departments such as the BWSSB, BDA and BBMp.

5. It is respecttully submirted that the KSpCB will be obliged to provide any

other information as may be required by this Hon,ble Tribunal.

k*<t 4-
DEPONENT

VERIFICATION

Verified on this l{ day of August, 2025, at Bengaluru, that the contents of the
./

above affidavit are true and correct to the best ofmy knowledge, information and

beliefand nothing material is concealed therefrom.

k r$.."g-
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1anat2o25

Oaily OrdeB: wP 58125/2017

l Shi VLakshmlnaEyan, leamed sen or counset, submits rhar a resoturion has been passed by the
Panchayat He submits lhai once an ac@unl is opened coniiburiors from a[ the ayouls wit be
collecled and ihe STP will b€ estabt shed He submits that ihe sa d .esolution wi be ptaced on
record beforc ihe Principat Bench wirhin hro days
2 Re-lisi this matler on 18.08.2025

LaBt Updatad On: 2025-07-29 I 1 :11 :24

SURAJ GOVIN DARTA^'

1. teamed Senior counsel for the petiltoner seeks for and
application as also lo amend the cause titt€.

2. R*lisl on 2A 7 2025

Last Updatod On: 2025-07-16 14:!4:52

SUFIAJ GOVINDAFIAJ

15t07t2025

is grantod a weet's time to rile necessary

roPl
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1. Being ol ihe considered oPinion thal ShanthipuE Granr panchavat, Sariagur hobli, Anekal ialuk is

a n€cessary party to decide lhe ls between the pariies. Epresenled bv POO is brcughl oh €cord as

2'CoLlseltor ll'e pehtroner s dtrecled lo € ry oul amendneltard ile arendeo cause Ille

3 Sri B J Somayaji, leamed counsel is direcied lo accept notice for respondenl No 4

4 Learned counselfor lhe pelitioner seeks ior a week's trme lo furnish details of the persons who

had formed vnayaka, Naidu and Yella Bogi layouts ii Shanthipula gram Panchayat so as io bring

them on rccord as party rcsPondenls.

5. Relisl on 15 07.2025.

Last Updated On:2025_07'03 10 36 07

SURr'J GOVINDARAJ

1. Al the request of learned Seniorcouns€|, relislon 1 7.2025

Last Updated On: 2025_06_06 14:47:08

SURAJ GOVINOARAJ

05t4612025

22t4412425

02104t2025

19tAU2a25

0610312025

1. Leahed AdditionalSPP as also Sri.Vlakshminaravan, learned senior counselsubm I lhai land in

sy.No.17712 oI Chicknagamangala, sariapuB Hobli, AnekalTaluk has been identilied for the puPose

ol eslablishmenl of STP

2. Leamed Additional SPP submis lhal the said land could be given free of cost lor purpose of

eslablshment of lhe sTP subiecl to exPenses of cohstruction of the STP being laken up bv the

pelitioners and the other personswho have formed lavouts around ihe lake

3 Sri V Lakshmiraraya na. learned senror counsel seeks lor and s granted Iour weeks time to pLace

on recod a prcposal for the establishment o, the SIP rncluding the financing and construcnon

4 Relist on 5 6.2025.

La3t Updatod On: 2025-04-23 14:49:20

SUflAJ GOVINDARAI

,Relislon 22.4.2025.

L.!t Upd.ted On: 20254m3 14:r9:32

SURAJ GOVINDAMJ

,1. Non€ appears for the petitioner though called twics

2. Relier on 2.04.2025.

L..t Updetad On: 202H'20 10:27:02

SUMJ GOVINDARAJ

1 Leamed Senior Counsel for tne pettioners s€eks lot and is granted len davs lime to obtaii

instructionsand make hisslbmissions.

2. Re'list this matleron 19.03.2025.

Last Updated On: 2025{}1014155:15

SURAJ GOVINOARAJ 19t0212025

TOP I
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Relrsi on 06.03 2025

La€t Updatod On:2025-02,21 09:56 41

SURAJ GOVINOAMJ

Leamed counse appeaing lor the peritoners seeks tor and s granied a weeks time to obtarn
inslructions and make his submission as regards rhe imptementation of STp Hence, retisr rhis
matter on 19.02 2025.

Last Updated On: 2025-02-06 17:00:17

11 SUfIA' GOVINOAB}.'

None appears for the peirtionsrs Henc€. re-lisl on 06 02 2025

La.t Updatsd On: 2025-01-22 10:01:23

SURA.J GOVINDARA'

R€lisi on 16.01.2025.

L.3t Upd.tod On: 202412,23 11:33:04

SIJTiA.' GOVINDARAJ

211A112025

2011212024

05h2t2424

22111t2024

44111t2024

12

1. S . V l-akshmina€yaha, learned senior counsel appsaring for peiitioners seeks for two ws€ks
tim€ to malG his submission
2 Re]iston 1912 2024 aI2.30 p.m

LaBt Updatod On: 2024-12-19 18:36145

SURAJ GOVINDART"J

SURAJ GOVINDARAJ

1 S . V Lakshman, learned senior counsel seeks for and is granred two weeks time to make his
submission made by leanedAddl. SPP on 08.11.2024
2. R€-lisl on 05.12.2024.

Last Updal€d On: 2024-11-25 1 4:48:38

1 teamed AddlSPP submils thal on inspection insolar as the present peiitioners, Shantipum Lake
is concerned, 6 cha€e sheei has been taid His turther submission is that he tocat residenis are
w(ling io conlribule for esiablishment of a Sewage Treahenl Ptanl and if someone we.e io come
torward to take the rcsponsibility ofestabrishing a STP, rherc being tands avaitabte, the same coutd
be set up and iho Shantplra Lake coutd be saved
2 This submission is placed on recod to enable the counsetfor the peiiitonels to obiain instruclions
and make hrs submission

3. lnsolar as the delibelstion oflhe commltee is conceh€d, he se6ks lor and is gEnred two weeks
time to repod on tunher prcgrcss.

4. Relist on 22 11 _2024_

LaBt Updated On: 2024-11-11 11103:57

toP
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t6 SURAJ GOV]NDAMJ

SURAJ GOVINDAMJ

30110/2024

24t09/2024

111A9t2A24

ZA|AA!2A24

1. Leamed Addil onal Public Prosecutor seeks for a week s lme to place lhe repon of the commillee

2 Re-list on 8.112024.t2.30 p m

Last Updated Otr:2024-11-0414 36 45

17

None appears for rcspondenis No 1 1o 3, €-lisi on 23.10 2024 a\2 30p.r..

Last Updated On: 2024-09_25 1 8:56:48

t8 SURA.' GOVINOARAJ

None appea6 lor respondeh6 No.1 to 3

R€-list on 24.9.2024 at2.30 P.m.

Last Updated On:2024{912 19120:48

SUMJ GOVINDARA'19

20

1. Laamed Pddilional SPP submits thal commillso has been conslituted and lhe order has been

received by him, given threedays lime, hewould place the same on €cotd.

2. Re-list on 11.09.2024.

3. R€gistry isdirecled lo pul up lhe memo liled bv ihe respondent No.1

Last Updated On: 2024-08-29 10:58:41

SURAJ GOVINDARAJ 25107t2024

loPl



1. Loarned Addiiional SPP submiis that due to continues discnaqe ot the sewage and efluenr into

the slorm water dlain an FIR in Crirne No.368/2024 has been registercd by lh€ PaGppana Agrahara
Police Siation for lhe otrences unde. section 279. 280,292 and 293 ofthe Bha6rya Nyaya Samhira
(BNS)

2. His subrn ssion is as also that provrsion ol Seclion 12 of the Kanataka Tank ConservErion and
Developmeni Authorily Acl 2014 as slso been invoked as €gards the said prohibited Acrs
punishmenl being prescribed under Secilon 23 olthesaid Act
3. The aspect ofpollution boing caused to the takes and ianks has assumed huge importance having
deleterious efteci on the life ofrhe citizen ol Bengaturu
4 Wth h gh influx of poople lnto Benga uru and lhe activlties b€ing caried on I s .equircd for lhe
Slale to prctecl the envtonment so as to enabre ihe ciiizen lo tead prcper Ufe wilhin lho meaning oi
Adicle 21 ol lhe Constitution of lndia The ghl to tfe would also inctude ghtto an uipoluted
aimosphere with a good environment.
5 Hence. I am of lhe consdered opinion that a commrttee wou td be req! ned b be fomed consisting
ollhe relevani stake holders, who can take up lhe matte. and make avattabe a good environmentfor
cilizens of Bengaluru.

6 Honce, the Ch ef Secretary Government of Karnatalia is rcquested to constiiute a committee
prcfelably consisting of lh€ Pincipal Secrclary. Forcsl, I:cology 6nd Environmenl, lhe Chairman or
i,lember Secret8.y of the Ka.nataka Srale Pottution Conlrot Board, the p ncipat Sec€tary Re!€nue
Depanm€nl, ihe Principal Secrclary, Ruraland Panchayat Raj Deparrrnenr wilh rhe rcpresenlative ot
Po|ce Oopadment as nominated by Director cenerat of Porico and tnspector cenerat of potic6,

Government oI Kamataka As also to inctude experrs trom tnd ian tnstitule of Science. tndian lnstirure

of [ilanagemenl TATA lnstiiute of Fundamental Research, non€overnmeniat organizaions as atso
represenlatives of lhe State Lovel Envircnmentatrmpacl Assessment Authority. So has lo obiain the
views ofsuch experts and ariv€ ata mannerard methodotogy ofachieving lhe above
7. Re-llston 28 8.2024 to report fudherprog€ss

Last Updated On: 2024-07'26 1 7145146

21 HEIVANT CHANOANGOUOAR

lntenm oderg€nted ea iel is exrended li| the nextdate of hearing.
Re-lisl on 25 07 2024 at 2.30 p.m

LaztupdatedO 2024-07 -12 12:4A:02

SUPIAJ GOVINOARA"'

Leamed HCGP seeks for and is granied a week's 1im6 to fito an aflidavit oflhe DCP
2. Re-lisl on 10.07.2024 al2 30 p m.

3 lnierim odereanrer granted isextended titt the nexr daie of hea ng

Last Updated On: 2024-07-10 12103 10

1AtAlt2Q24

44rc7Q024

z9La9!?g21

11t4612424

22

23 SURAJ GOVINDARAJ

24

1 LearnedAddlllonal SPP submits that rcporl has atready been tited

2. Rs-lisl on 04.07 2024 aI2.30 p m

3 lnierim oder eanier g ranted isexlended tittihe nexr date ofhearing

Last Updatod On:2024-06 21 14:39:21

SURAJ GOVINDARAJ

SURA' GOVINDARAJ

roPl
25 25t4412024



,'l Learned Add. SPP has liled a memo enclosing Hydrologic€l Survey repon Same is taken on

record. He submits thal lhe petitioner as also oths Psrsons are elung unireated sewage into

stomwater drai.s in lems of lhe said report lf lhat be so the petitioner and any other person

discharcing sewage h stomwaler dra n a/e reslra ned frcm dorng so Respondents are al ibedy to

take appropnale action in accodanc€ w(h law lffound v6lalng
2 Relisl on 11 06 2024

3 lnleim oderea iergranled is extended tillne(date ofheaing.

La.t U gdated On 202444-27'11 :27 :34

1 Sri C K Baba DCP South Easl s p.esent belore lhis Coun n peGon

2 Once again a shon aeommodaiion is soughl for by ihe lea.ned AddilionalSPP to complv w h lhe

odet daled 23 09 2022 He submls thst co-operation has been requesled from the various

deparLTents as also IISC. On enquiry as to whether any etler coresPordence has been initiated, he

slbmils ihai oral rcquests have been made and no witten conespondence have been exchanged

rho manner in which omt rcquests hav€ beon mad( cannot be unde6lood lvhen il is an inter

depadment issue and corespoidence is lo be made lo ensue .oopelation from olher deparhents,

invesiigation boing rcquned to be made, enquiry to be conducied, it is bul requircd lhal

correspond€nco isexchanged in w ting and noi o€l
3. tearned Addilonal SPP submits lhal necessary corespondenc€ wil be issued wthin lwo days

time to the concerned dsparlmeils as also to llso.
4 To prace lhe said corespoidence on record, rc- isl on 12 03.2024 at 2 3A p n

Last Updai.d On:2024-0?07 17:40 57

26 SURAJ GOVINDAMJ 12t03t2024

1 Learned addrtiona Slate Public Proseculor lAddl.SPP) has liled a memo enclosrng the letler

ssued by lhe Oeputy Commissioner of Police to the lndian lnsiitule of Science (llSC) and other

Governmenl Oqan zations

2 He submils that llSC has agrced to carry oul hydroog calsuruey which shallbe compleled on or

beforc 19.04.2024.

3 His fu.ther submisson is that, not only as rcgads ShanlhipuE Lake and the Raja Kaluve relating

lo Shanthipu.a Vilage, sewago s dumped nto other Ral Karuves in the city oI Bengaluru. lf thai be

so it woold be for ihe respondents lo rnvestigaie rnto lhose maltelS and as@rla n who lhe culpnts or

4. At lhis stage, learned Add tiona SPP wou d submil that lhe present investigalng ofiicer being lhe

Depuly Commissioner of Police (Soulheast), would nol have juisdiction io invesligate lnlo all lhe

olher aspects . ll lhal be so, lt is for lhe Oilecior Goneral ol Polic€ to eilher appoinl the Deputv

Comm ssioner of Police (Soulheast) as the Enquiry Oflicer as rcgards all these occunences or lo

conslilute a taskforce to enqu re inio lhese aspecls.

5 Necessary orde6 are to be passed by lhe Onector Generalof Police in this €gard atihe eariesi

6 Re-l st on 25.04.2024 at 2 30 p m forfiLnglhe reponofllSCand repodng the progress in lhe

matler and alsoiorlunher heaing

Last Updated On: 2024'03'16 10:37:52

SURAJ GOVINDARAJ Q6tO3t2A2427

roP I

2A SURAJ GOVINDAMJ 2714212024



Tho investig,jiing o;iicer i3 prc5arit Eetorc lh€ Court 5nd has ,ited .n inte m repod indicating the

,ie ha3 srucirt ufic io obbin lire hydrolog czl srNoy ropod from an exped and lo idenlt the
coxceme.j oiii@rs x|o faiie(j to i.lie ric6ssar/ aclron io p,levrnl the polurion of Shantipur tark.
S:trrl'r licbl. Aler;r T..ua

The i.r--rtrr rlporl . ertemcty batd and Joes ror contarr re d6l6its of lha inspocrioi co.dlcled by
tiie in,€sii3.iing ofiicer lt also does nor corra;n lhe dares v/hen the notices we€ issued ro the
PrnJlayrl Ccvei.pm3r,t Ofi.er, the Adm nislialjv3 Otr.er, as uol as th-. Xanratat:a Tank
Con.ervrtion and Dev6Jopnlerr! Authrily.
ll also does not set our lho dlies on whEh lhe sia:c enti ot certarn ofl,ciats weie recoded tt s so
does not sel olisny fi€H srirvey conducled by the investigating ofiicer before emba*ing upon an
inYe.llgalion
Therulo'e, he inreJn rcpon srbm;{ed by rhe investigaiing offcer ts lhousn taken on record. is not

The iivestrgatrng clticer is dirccled lo filst inslec he taid. in and arcund ihe shanlpula iank and
thercalor iJ6itiiy tne cha hels, thrcugh shich, ihe sewage water is ente ng to a Rajakatuve
conneclng lo shalth,pura Ei,e a,id thereafier, tahe s!,tublo sieps agarnsi fl^e otiicer.frirers
concerned lrrnot preventing lhe unlreared efituententeing into the shanripurlank
As against lour we€ks scughr by investigating ofir.er, six weeks lir,ie is ganted to h m lo conduct
basicenquiry and also secu€ hyd rotogicat .epoi frcm rhe compelent aulhoity.
List lhls petil,or cr 21 11 2023

r-a6tUpJabi! Onr 2023,10-11 10:37:37

05hat2a23

Leamed High Cou(Gcvernment P,eaddr Geeks tirne lo itace on r€cord an inteiim repo
List on 09.10.2023.

Lart Updatod On: 2023-1G06 09:24:1t

'19t09t2023

Pursuant to th6 directiod of ihis Courr daled 23 09 2022, the Deputy Commtssioier ot police. Sri
C.K Baba is prcsent belorc ttre Courr and he submirs that he has taken norice or ihe d recrions
issued by this Coun and lhat he has cotecred subsianlat informalton lo compty wilh the d iectiorls
He also submits that an export to conducr tlydrotogrcar survey is idenrified and rhal he needs rhree
months lime io submlt Hydrologica rcpon abour the q uatily ot lvaler run nins in lhe Rairkatuve
Having regad lo ihe facr rhat ihe oificer has coleclad informalon to cornpty the direcrions al
Sl.Nos 3 and 4, he is drccted to place an inErim repon about rhe sleps taken ro compty directions ar
SlNos.3 aid 4. The sad inle.im repod€halrbe submifiedwilhin a peiod or rwo weeks from loday
Lisl ihis petilion on 0510 2023

La3t Updatsd On: 2023-09,20 1 O:57r35

34

35

Leamod HCGP s€€k3 time to compty th6 od€r drt€d 05,09.2023
List on 19.09.2023.

Lt.t Upd.t d On: 2023{9-14 10156:09

R, NATARA'

roP I

36 05/0912023
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PROCEEDINCS OFTHE COVERNMENT OF KARNATAKA
Sub: Constituliot1 of Cotnmittcc for thc prcvcntion of

(iisclt;rrll('of scwallt: artrl qfflucnts to lhc ldkcs and
lnllks of Ik,ltll,rlltflr _ ,1,1].

Rearl: 'l-ht'onh'rs rlf tlx, ll,ill,])l(, llilrr (i,r]rt of Karnataka
irr \.v. t'. lit t25/ 2l)tZ, tataLt 2!i.0./.2$24.

PREAIT,IBLI];

l'hL' I ltu'blc Iliglr Court of Karnataka in W.Ir. 58125 /2017 have notccl that due to
'.lisr1tarqt' of scu'age a:rrl cffluc,r]is by thc rcsi(icnls of lJcngaluru into the storm v/ate,
,.itl'titrs and thcrebr' Polluling lhc lakcs altl lanks of llcngaluru. In this regard the Hon'ble
HigJr Cou.t,ide dar'i, tr.tlt-r tiarr:d-25.07 202!, tlnccrcLl to the Chiefsecretary Govsrnmsnt
of Karnataka to corrtihrtc a comluittee prclcrably consisting of the p ncipal Secretary,

C Forest, Eco)og1,anrl Enlirrnrmcrlt, the Chaiman or Member Secretary of the Karnataka
t State Pollutjon Corrtrol Board, the Principal Secretary, Revenue Department, the principal

Scrretary,, \gr_Cl e!4 P_anc_hayat Raj Deparhnent with the representative of_ -fgJice
Departmcnt as nonlinated by Director General of Police and Inspector General of police.

Government of Kamataka. As also to include experts ftom Indian Institulg gl-E!e_nce,
Indian Institute of Managemgnt, TATA - Institute of Fundamental Research, non-
gorrernmental organizations as also representatives of the State Level Environmental
Impact Assessmeni Authority tr_gptqil S: :,"-:g-:X.l .olpe_Ils and arrive at a manner
and methodology of achieving the above.

Accordingly, t}le Government have dccided to constitute a Comrnittee with the
obiective of the prevention of discharge of sewage and effluents to the lakes and ianks of
Bengaluru,

(( 
Hence this order.

GOVERNMENT ORDER NO. FEE 368 EPC 2024,

BANGALORE. DATED: 26.08.2024.

Pursuant to the facts and circumstances explained in the

hereby constitutes the following Committee with the objective

of sewage and e{[lucnts to the lakcs and tank oI Bcngaluru:

preamble, tle Goverrunent

of prevention of discharge

1. Additional Chief Secretary to Government of Karnataka Chairman
2. Additional Chief Secretary to Government, Department of

Forest, Ecology and Environment.
Member

3. GoverrunentThe Principal Secretary to
Revenue Departrnent.

Member

4. Government,
Ecology and

(Ecology and
Environment

Principal Secretary to
Environment), Iorest,

Member

13



Member

GfrA
Member

Mctropolitan Task l.'or.c (BM'l r), llcn8aluru -

5.

6. CI,t"f c.)rr1,l".l,r,,..rillltlviif Clri,:f lirliirrccr, SWD, BRMI

7. Managin6 Dirr'riirr; ltiilyrlorr Wat(!r StrPPly antl Scwcral;c
Board

3. Chi.'t l]r,rrrliv.. t)Tir,,-.r, Kalna onscrvalion and
DL'\'(ro|nrorrl Au I horjh,

Mcrnbcr

9. i'icnlifit' Of(iccr., State lxvel Environmcntal Impact
.{sscssmc]rt Authority

Membcr

10. Erl,crts from llsC (to b" rur,"i,*Gf try tt.," .or.,.cr r,.,d) Member
1',l. Expets fi.orn IIM (tJt* "."i*t*l Lry rfr" c "..4 Member
12. ExpertsfronTata i@

nollir]ated b]' tllc cot]cc lcd)
Member

13. Erpertsfrom@ Member
14. Ashoka lrust lor Rescarclr in Ecr.rlogy and thc Environmcnt

(ATREE)
NGO

Member
15. PuttrnahJlli Nf,iglrt ourhood--Gt e -trnprovemcni trust

(rNLrr)
NGO

Member
1,6. The Member Secretary, Xa*utatu Stat" polt"tiorrcont a

Board
Member-
Convener

L+
\

{.'(

By order and in the name of.
Governor of lGmatsk, I

,\\ toL\/\

To:

(B\N\Yraveen)
Under Secrd6afu to Goverment,

Forest, Ecology Aqh Enyironment Dept. f
(Ecology and Environment).

Additional Chief Secretary to Covernmcnt of Karnataka, Vidhana Soudha,
Bengaluru.
Additional Chief Secretary to Government, Department of Forest, Ecology and

Environment, M S Building, Bengaluru.
The Principal Secretary to Govemment, Revenue Department, M S Building,
Bengaluru.
Principal Secretary to Government, (Ecology and Environment), Forest, Ecology

and Environment Department, M S Building, Bengaluru.
Additional Director General of Police, Bengaluru Merropolitan Task Force (BMTF),

BBMP Head Office, 1st Floor, NR Rd, Sampangi Rama Nagar, Bengaluru-560002.

Chief Commissioner, BBMP/ Chief Engineer, SWD, BBMP Hudson Ctcle,

2.

5.

Bengaluru, Karnataka 560002.

7. CJ:rir,;nan, Bangaiore Water Supply and Sewerage Board, 2nd Floor, Cauvery

Bhavan, Kempegowda Road, Bengaluru-560009.
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Mumbai,, 
il:,i:ljlrlilffi;;enral Engineering Research rnsritute Nehru Marg, Nagpur,

14. Ashoka Trust lor Rcscarch in, Ecology and the Environment Royal Enclave,,. >rrramaPura. JakkLrr lost, Bangalorc SoO"bOq.15. l,uttenahalli Neighborhood iBengaluru. 'ake 
ImProvement rrust, J P Nagar, 7m Phase,

16. The Member Secretary, Karnaraka SIate pollution Control Board, parisara Bhavan,4t Church St, Haridcvpur, Shar
17. Scction Guard File- 

rthala Nagar, Ashok Nagar, Bengaluru_560001.

_ ll



LG
Ail'{EXURE - E3

:lunxltwNo. PCB: Wp No. 58125/20I7:INFRA

the l" m llE Commit

h Court of KarraGki 5ll 7rv
!!q lakes and

Members Prescnt:

the Chairm
nstilutcd cr the di
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luru hcld

tio
I
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sof
ofdfi(
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of
aluru,

Sri. Gaurav Gupta, S
Additional Chief to Govemment of Karnataka
Sri. Vijay Mohan pai, 1F$ --
Pri :ipal Secretary to Govemment, (Ecology and Environment) Forest-

nt. M.S. Buildjng, Benealuru
Sri. H.C a;tachanda IFS

Karnataka State pollution Control Board

ChiefEngineer. tWWMl on behalfofThe Managing Direcror, BangaloreIfl!$lppll4:Egqge Board. Bensaruru-r60009

ChiefExecutive Officer, Kamataka Tar* Conservalion and DevelopmentAuthority
sri..ttosmath. U@
0-1\!3,1f of Principal Secrerarv to Covemment lte\cnue Dep.rlment

Scientific Officer, State ievel Environm
M.S. Buildins. Banpatrr.r renl Impact Assessmenl Authoriry.

Snt. Priyanka

*::::::::,.,""i:l *sh:ka r1:t for Research in Ecorosy and theEnvironment Royal Enclave, s,;".;;;;il;. ffi"Jd;#
Sri. subramanGJh E
Smt. Usha Rajagopalan.
Representatives from putfenahalli
Trust, J.P. Nagar, 7th phase, Bensa

lllembers not prescnt:

The Additional Chief SicretarvL,
Ecology aad Environment

Government, D-ratlment of Fo.est

fm aaaitona

3gc.t i"rc@
f.om Indian InstituGif Science
@m haian Institute oF
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Principal Secretary to Government, Forest, Ecology & Environment Department

(Ecology & Environment) welcomed the Chairman and all the members prcsent and

appmised about the constitution ofthis Committee.

With regard to discharge of sewage and effluents by the residents of Bengaluru into

the storm water drains and thereby polluting the lakes and tanks of Bengaluru, Hon'ble High

Court vide daily order dared 25.07.2024 in WP No. 5812512017 have directed the Chief

Secretary Govemment of Karnataka to constitute a committee preferably consisting of the

Principal Secretary, Forest, Ecology and Environment, the Chairman or Member Secretary of
the Karnataka State Pollution Control Board, etc., Based on the directions of the llon'ble

High Court of Kamataka, Covernment of Kamataka has constituted a Committce under the

Chairmanship ofAddilional ChiefSecretary to Government vide Govemme[t Order No. FEE

368 EPC 2024, dated 26.08.2024.

At the outset, Chairman ofthe Committee informed that the case is related to release

of sewage by Residential layouts into the drains that leaqd to the rajakaluve resulting in

pollution oflakes such as Shantipura lake/ Chikkanagamangala Lake. The Chairman further

informed that similar issues are dealt by BWSSD and DBMP and also KSPCB and hcnce

there is a need to work out coordinated efforts for elfective control ofpollution oflakc waler.

Chairman also expressed about the good works ofrejuvcnation taken for the lakes located in

Bengaluru viz Belandur Lake, Varthur lake and Chandapura Lake and Kaikondrahalli.

The representatives of the Ashoka Trust expressed that the final objective to be

achieved with respect to water quality of lakes must be clearly defined to work out the

interventions for prevention and control oflakes.

It was also discussed in the meeting that similar problems experienced in developed

countries have been addressed and those case examples can be examined while working out

interventions for prevention of pollution of lakes.

The Principal Secretary to Govemment, Ecology & Environment briefed about the

directions issued by the Ilon'ble Courts and tlon'ble NGT in respect of various lakes to

prevent the pollution oflake water.

The representatives of PNLIT informed that main causes ofpollution ofwater bodies

is due to lack of adequate UGD and buffer zones arcund the lakes and lack of monitodng

mechanism. They also suggested that effective implementation of pollution control of lakes

can be achieved by involving community participation.

(r

(,
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The main stake holders responsible for pollution of lales are BWSSB & BBMp and
stakeholders rcsponsible for monitoring & regulatory agency is KSpCB and Department of
Ecology & Environment, GOK. Hence, after detailed discussions, Committee took the
following decisions :-

(i) To work out a frame work and also to prcpare a road map for control ofpollution.

(ii) To prepare strategy for monr'to ng mechanism including institutional
and technical measures.

(iii) The Member Secretary. KSpCB and principal Secrelary ro
Liovernmenl. Depaflment of Ecology & Environment to conductweekly meetings with stakeholders'to define the 

"U;""1"*," 
tf,"framework, strategy and technical interventio* fo, 

-p'r"""rt"', 

"fdischarge ofsewage and emuents to the lakes and tanks.
(iv) The committee shall meet once in a month.

Ilr
Vr\jo/

(Uaurav Gupta)
Additional Chief Secretary
Government of Kamataka

Meeting ended with vote ofthanks.

(

I/
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AITNEXURE -R4

(

Bengaluru,

Date ofMeeting held on
Presiding Officer

| 03.07.2025
: Sri. S.S. Lingaraia, IFS

Member Secretary, KSPCB

Officers/Members present in the
Meeting : Enclosed as Annexure-l

In the proceedings of the 1st Meeting of the Committee constituted as per the Hon,ble
High Court of Karnataka vide WP No.58725/2017, it was informed that the principal
Secretary, DEE, and Member Secretary, KSPCB, has to conduct weekly meetings with
stakeholders to define the objective, framework strate$.,, and technical interventions
for preventing the discharge of sewage effluent into lakes and tanks. Accordingly the
1st weekly meeting was held on 03.01,2025 at 3:00 pM at the Board meeting hall,
KSPCB, Parisara Bhavan, Church Street, Bengaluru-560001.

The Member Secretary KSPCB, welcomed all stakeholders and gave a brief introduction
regarding the formation ofthe committee and requested suggestions from stakeholders
to prevent the discharge of sewage effluent into lakes thereby improving the water
quality ofthe lakes.

The Member Secretary emphasized that Bengaluru city is developing rapidly. To
mitigate the effe.ts of rapid urbanization, it is the responsibility of BBMp, BDA, BWSSB,
and the Minor Irrigation Department to maintain the lakes by preventing encroachment
and water pollution,

The BBMP Engineer-in-Chief informed that the primary causes oflake pollution are:

1. overflowing Manholes: Manholes located inside theRajakaluves are overflowing,
contributing to lake water contamination.

2. Sewage Discharge from Trunk Sewers: Sewage from trunk sewers is being
discharged directly into Raiakaluves.

3. Missing or Broken Sewer Lines: Faulty or incomplete sewer lines are allowing
untreated sewage to llow into lakes.

The Engineer-in-Chief emphasized that addressing these issues through BWSSB,S
intervention could significantly reduce sewage flow into Rajakaluves. It was suggested
that BWSSB should:

. Conduct an inventory ofproblematic locations,

. Take necessary actions to stop sewage from entering Rajakaluves, stormwater
drains (SWDs), and lakes.

. Also highlighted that wetland treatment has already been implemented in most
ofBengaluru's lakes.

(l
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Additionally, the Engineer-in-Chief clarified that while the lake survey remains

incomplete, efforts are ongoing in collaboration with Karnataka State Remote Sensing

Applications Centre (KSRSAC) to identiry and evict encroachment on buffer areas

surrounding the lakes.

The BWSSB Additional chief Engineer also informed that the difference in levels

between trunk lines has hindered their ability to connect sewers to the main line,

The PNLIT Representative, Smt. Usha Ra.iagopalan, emphasized the following points:

. Local communities should play a crucial role in maintaining lake water quality.

Collaboration between local communities, BBMP, and BWSSB is essential to
remain vigilant and address emerging issues.

o BBMP and BWSSB should take immediate action to clear blockages in sewer lines

to prevent pollution.
. Encroachment cases should be reported to BBMP, as it is the owner ofthe lakes.

. Lack of adequate coordination between BBMP and BWSSB in resolving the issue ( 
1ofwater pollution in Bengaluru's lakes.

Dr, Priyanka.lamwal, ATREE, Bengaluru, emphasized the following points:

. There is a need to clearly define the obiective for lake restoration based on its

intended usage.

. Wctlands should be constructed, and afforestations should be carried out in
buffer areas to enhance lake ecosystems.

. The restoration and rejuvenation of lakes have not been done scientifically, as

there has been no observable inflow or outflow from the lakes post-reiuvenation.

. Native-based solutions could be effectively lmplemented in SWDS and

Rajakaluves to address these issues.

Sri L. N. Rao, Professor from IISC, Bengaluru, stated that their studies indicate the need

to stop the entry of untreated sewage into lakes. He also suggested that biological ( f
solutions to prevent lake water pollution should be explored, as these could help

prevent algal blooms and the silting oflakes,

Sri, H-N. Chanakya, Bengaluru emphasized the need for list of short term and long term

measures for prevention ofentry of sewage into lakes.

After deliberations on the issues raised, the Member Secretary KSPCB in order to
prevent the pollution of lakes by discharge of sewageinformed the concerned

departments as follows:

1. BBMP: To submit the list of

o overflowing Manholesr Manholes located in Rajakaluves are overflowin&
contributing to lake water contamination.



Jr

(
I

2.

3.

4.

o Sewage Discharge from Trunk Sewers: Sewage from trunk sewers is being
discharged directly into Rajakaluves.

o Missing or Broken Sewer Lines: Faulty or incomplete sewer lines are
allowing untreated sewage to flow into lakes,

o Identiry lakes that have been encroached upon and those severely polluted
due to sewage entry, which adversely affects water quality and the flora and
fauna ofthe lakes.

o Undertake cls mapping oflakes to identiry the encroachment on lake bed as
well as Rajakaluve.

o Submit a list of lakes in Bengaluru, including thejr reiuvenation status and
present status, actions taken to control pollution ifany.

The BWSSB shall Prepare and submit an action plan to prevent lake water pollution.

Emphasized the importance of strong coordination between BDA, BBMp, BWSSB
and MI to tackle lake pollution and encroachment issues effectively.

The concerned departments, to provide the following information in the next
meeting:

o Sources of Pollution: BBMP and BWSSB to identig/ sources of lake water
pollution.

o lllegal Sewage Discharges: Detect missing or illegal sewage discharges and
take action to divert sewage to the nearest STp until proper sewer
connections are established.

o Comprehensive Progress Report on Lake Survey rrVork The Bangalore
Development Authorify, BBMP, and the Minor Irrigation Department, in
collaboration with the Land Survey Revenue System and Land Records
Department, should submit a detailed progress report on the ongoing survey
work oflakes.

o Legal Case Information: Details of cases registered with the Hon,ble
Supreme Court, Hon'ble High Court, and other courts, along with information
on pending cases before the National Green Tribunal, Karnataka Lokayukta,
and directions issued by these courts, authorities, and tribunals, should be
submitted.

o Status of Lake Boundary Demarcation: BBMp should ent the current
status oflake boundary demarcation, including buffer nd n8.

Karnataka Stafe Pollution Control

(
I

l Board 
0-.-_
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Annexure-I

Name & Designation ofOfficer Present in Meeting held on 03.OI,2O2S,

1. Sri. Gopal Naik Professor, IIM Bengaluru.
2. Sri. B.S. Jayalakshmi, ACE, BWSSB, Bengaluru.
3. Sri. H.N. Chanakya,llsc, Bengaluru.
4. Sri. L.N. Rao,llsc, Bengaluru.
5. Sri. S. Subramanian, PNLIT
6. Smt, Usha Rajagopalan, PNLIT.

7. Sri. D.c. Venkataram, DEo, KTCDA.

8. Sri. Vijayakumar Haridas, CE (Lakes) BBMP, Bengaluru.
9. Smt Bagyashri Kulkarni, Urban Designer, MOD Foundation,
10. Sri. B.S. Prahallad, Engineer, In-Chief, BBMP, Bengaluru.
11. Sri. Keerti. R. Scientific Officer, KSPCB, Bengaluru.
12. Sri. B.N. Raghavendra, Executive Engineer, MDP, BBMp, Bengaluru.

f 13. Smt. Rekha. B.V. Execurive Engineer, SWD-Sourh, BBMp.f\ 14. SriSuman. D. P. Sup. OfPolice, BMTF.

15. Dr, Priyanka.Jamwal, ATREE, Bengaluru.

Offi cers of Board Present.

1. Sri. N.R. Raiu, CEO, Infra & Lake Division
2. Sri. K-S. Sudhakar, Environmental Officer, Infra & Lake Division

(1
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towads a cleaner Kamataka
//RPAD/I ANNEXURE -{5

Date; fg acT uB
To
The Executive Eugineer
Bangalore Dcvelopmelrt Autbority
BDA Complex, I st Floor, HSR layout,
7"' Sector. BangaJore - 560102 (Near Silk Board)

Sir,

Sub: Breach of diversion channel bund and Fish kill at Varthur Lake, BBMP Mahadevapua
zone -reg

Ref: l. Complaint received on 17.10.2023 (through iccc ticket no.l30 l3)
2. Inspection of the lak" ry 

"" T_u::r_,_rff:'_"_lgs 
of6ce on 18.10.i023

Y*::t:::::,,;. t""boresubject, ir is ro be infornled that, this office had received a complainttnrcugn rccc vrde ret (I) about the fish kill at vanhur Kodi lake. In view of this complaint

If::j'q"^,I1]11':T inspected.byrhe undersignoa of this orfici on il.io.rbi ard noted thar,rnerc were severat trshes lound dead and floating in the above said lake. A sample of lake water
has also been collected for analysis. During inspe-ction followin! oUr"*rtionrl"r. ,lud",

1. There was sewage entry into th€ lake due to the breach of diversion channel bund which
has resulred in fish kill incident.

2. Lot of plastic waste & other solid waste materials were found stagnated ir th. diversioncharnel.
3. only de-silting work has been compreted. other works w.r.t rejuvenation of lake has notyet been taken up.

No: KSPCB/RO-MDP/2023-241 14+

(
(

4.
5.

Lo[ of water weeds (water hyacinth) have gro*n up.
Photograpfu taken during inspection are as Lclow.

Further, since your departmelt is the custodian ofvarthur lake, it is hereby rcquested you to rakeiurmediate.steps towards plugging ofsewage entry/solid waste into Virih;r lat<e. atso, youare hereby infomed to stop the sewige flo* i a",'*i", 
"rrur""iio?ioia?" "irun.., 

orr"*ug"

eR vtraqu1g_-.-F e3

(
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er6'y into the take during heavy nir
stagnated in the divenion charmel in
shall reach this office within 7 days
said lake-

is repeated, the
under the

to the

Yours faithfully

a
Copy to;

]. lP9 rlt t L*e devetopment Celt, KSpCB, Bengaluru fr2. 9EO-BNG-EAST, Nisarga Bhavan, KSpCB, Bengaiuru for
--{ Offic.e copy

. . ,i:.- -r' ".1.ir,lrnaa

",'/-'g.ivl .--- (
Environofntal Officer (
IRO-Mahadevapura
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:.i$p,fiiCi,Elt

Date:

((

The Chief Engineer-Projects
BaDgalore Water Supply & Sewerage Board (BWSSB)
6ib Floor, Cauvery Bhawan,
K, G Road, Bengaluru 560 009

S ir,

Sub: Rejuvenation ofVanhur Lake as per Hon'ble NGT directioos-reg

Rel Inspection of Bellandur lake by Hon'ble Minister of Forest, Ecology and
. GoK on 31.05.2023

* *,i*t +***,i,trt * r(

Environment,

With reference to the above subject, it is to be informed that, Bellandur lake was inspected by
Hon'ble Minister of Forest, Ecology and Environment, GoK vide above reference and du ng the
visit, he enquired about the prcsent status of UGD network, sewage generation and sewage
treatment in Varthur lake catchment area. During the said visit, the BWSSB engineers present
informed that, the UGD work will be compieted and the sewage flow in storm waler drains aod'
in-turn in diversion channel will be stopped by 24.12.2023. However, till date, the same has not
yet been stopped.

Also, during the meetings held at B.O chaired by the tlon,ble Minister in the monrh olOcrober
2U3 and on20.01.2024, the said issue was discussed and directed io submit the progress report.

Hence; in order to provide the progress updates to the Hon,ble Minister, you are hereby informed
to submit the details for the below:

l. Stepywo*s taken up towards plugging ofsewage entry into the lake and to the diversion
channel/storm watea dmins.

2. Progress on UGD connection and its teminal connection to BWSSB STp in and around
the varthur catchment area.

3. Submit detailed action plan in this regard along with quantification ofsewage generation
and its treahnent in your STP! pertaining to Varthur Lake catchment area.

Thc above sought details shall be submitted to this ollice withitr 7 days. please treat the matter
as most urgent.

Yours faithfully
sd/-

Environmental Olficer
RO-Mahadevapura

(
(

P.T.O
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Copy to:- 'i. spo-Infra a Lake developm€nt cell, KSPCB, Bengaluru forl<ind information'

i. sfo-eNc-Basr, Nisarg; Bhavan, KSPCB' Bengaluru for kind information'

l. OIfice coPY 
{L-

Environmfntal Officer
RO-MahadevaPura

&.

(

{
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Roglonal O{flcc . Da!.rah.
Karnataka Stato pollulon Conkol Board
1st Flooi Ulban Eco park,

100 Feet Road, 3rd phase,

Peenya lndusldalAr€a, Bongaluru_560 058.
Ieletax: 080-28396559

qdcli tc.o : !$rdda
rJ( ibdO, rroFd qt^;-erF,
r00 l,0dX, Jd( dot,
rJc.!. {rDoln 4,drd,
rjo d,t6-560 oSN.

Email: dasadhalli@kspcb.govin

tr-rt\r7rr

No.KspcB/Ro/DAs cr/LAKEs/2024-2st g)_ oArE: !3 ApR 20?4

ake Division. BBMp, N R Sqlarc,
engaluru - 560 00 t

Dasarahalli lake jReg

"SHOW CAUSE NOTICE"

.,RECEIVEM

, s APR z0lti

KSICB, Brng.lor.

towards a cleaner Karnalak

ln(

tive EngiIteer.

sro,^r-?!1l::l:j:*ygen level and preced"nt"a higt, t","lffi.iffi
Rcf: I. NGT O.A.No.62l2024 Suo-moto-Case registered by fie Honorable principal

Bench regarding news item titled ,Bengaluru,s 
water bodies are ,;;;;oxygen" appeared in the Bangalore Mirror d ated: 26.12.2023,

2. Board Office Memo No.5868, Dr: t6.02.2024.J, fnspeclion ofrhe Lakes by DEO ofrhis O ffice on 23,04,2024-

(
'(

Honourable NGT principal Bench has registered Suo-moto-Case vide
O.A.No.62/2024 based on news item titled ,,Bangalore,s 

water bodics are gasping for
oxyger" appeared in the Bangalore Mirror dated: 26.12.2023. As per the report, over l0 ,Z
ofwater bodies in the city ofBengaruru arc in the city ofBengaruru are in criticar state as
dissolved oxygen has plummeted to an all-time low and total coli form has reached un
precedelted high lcyels. The news rcport reyeals that the water quality of ]Ierohalli and
Dasarahalli recorded high revels ofpathogen-based contamination (total and fecal cori form
bacteria) and below detection level oxygen concentration. Hence, Board had directed this
Office vide ref(3) to submit the derailed report on Herohalli Lake.

In view ofthe above, Dasarahalli Lake was inspected on 23.04,2024 by this office
and below observations were made

l. FIow of sewBge from the Eastem side ofthe iake from the areas I,II phase of peenya
and First stage of peelya Industriar Area and from the Nonhem side of the lake form
the stream passing through jalahalli,Air force and T Dasahalli was noticedbut it is
diyerted to stream flowing to Doddabidarakallu. But there is chances ofentry ofsewage

t
Social EvllEnvironmertal Pollutioh is , Prevent,t. doid dDOd, !Dr$!dt &r$r$, eddiFo$ogr.
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if there is any overflow or high inflow through the entry points to the lake during the
rainy season.

2. Sewage Treatment plaot installed adjacent to the Dasarahalli Lake was under not
operation & by observing the circumstance ofS.lp it is evident that the Sl.p is not being
operated from long time. The enhance gate of tha STp was locked during the
inspection.

3. No responsible person ofBBMp was available for collecting detailed information about
the STP installed. As per rhe records ofthis Office BBMP has not taken rhe CFE/CFO
ofthe Board for installarion ofSTp adjacent to the Lake.

4. This Office is monitoring the lake water quality on monthly basis and the water qualiry
is confonning to the fit for Class_D (fit for designated best use in propagation of
wildlife and Fisheries) &Class_ E

cooring, contro,ed r"*" o*r"rJ:trl,:::ffii ::::T;,i:::T:.::::::i
the CPCB

Since you are the officer f,f the lake, it is bound duty to protect the pollution of
the lake by preventing the entry of se\yage and dumping of solid waste into the lake.
Hence, you are called upon show cause for the above within 7 days failing to which this
office will recommend for initiation of action to Board office as per the provisions
under Environmental pratection Act 19g6 and Water Agt l9?4.

(
(

('
(Yours faithfully.

sd/-
ENVIRONMENTAL OFFICER

DASARAHALLI
Copy To,

l Chief Engineer ,Lak. division,.BBMp ,NR Square ,Bangalore for informatiolaud further needful.
'1rl'-fe-nior Eovironmentar omcer,Infra-Lake division ,Board oftice for yourinformanaiott.

J. Serior Environmerral Officer, Bangalore Norah, for kind ilnformation.4. Case File ' - 

---;;6.'"'-''-'
9. . (tr)l
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Roglonal Otflce . D.!erahalI
Karnataka StaIs pollutlon Conlrol Board
1st Flooi Urbafl Eco pafk.

100 Fe6t Road,3d Phaso,
P66nya lnduslrialAr€a, Eengaturu-S6o 0S8.
Tol€faxi 080-2839655S

rgd(5i ic(o : 6rd6rc,
rd( $da, s!.F. qia(-br, r.
r00 ca d{, ldt dot,
aci.r {rbolr Edrr,
rSoridDdr-560 oss.
Enaili dasarahatli@kspcb.gov.in

l'o,

NO.KSPCB/RO/DAS/NGT/LAKES/ 2024_2sl S /

"SHOW CAUSE NOTICE"

The iive Engineer,
t. ivision, BBMp, N R Square,

uru 560 001.

(
(

sub;,Deprerion ofoxygen ]ever and precedented high revers oftotar cori form inHerohalli lake - Reg
Ref: l. NGT O.A.No.62/2024 Suo-noto-Case registered by the Honorable principal

Bench regarding news item titled ,,Bengaluru,s 
water bodies are grrpirg ao.

oxygen" appeared in the Bangalore Minor dated 26.12.2023,
2. Board Olfice Memo No. 5868, Dr: 16.02.2024.J. tnsp€clion of lhe Lakes by DEO oflhis O f{tce on 23.04.2024.

(
(

N a-0|-

1-v
)

Honourabre Ncr p.r,,,";:i ;:;i**r,r. ,.gi.,"."d suo-moto-case vide
O.A.No.62/2024 based on news item titled ..Bangalore,s 

water bodies arc gasping for
oxygen" appeared in the Bangalore Mirror da:rjdt 26.12.2023. As per the rcpofl, over l0 oZ

ofwater bodies in the city ofBengaruru are in the city ofBengaruru are in critical state as
dissolved oxygen has plummeted to an all-time low and total coli form has reached ur
precedented high levels. The news rcport reyeals that the water quality of Herohalli and
Dasarahalli recorded high levels ofpathogen-based contamination (total and fecal cori form
bacteria) and below detection level oxygen concentmtion. Hence, Board had directed this
Office vide ref(3) to submit the detailed report on Herohalli Lake.

ln view of the above, Herohalli Lake was inspected on 23.04.2024 by this omce
and below observations were made

l, Flow of sewage from the Eastern side and Nonhem side of the lake was noticed but it is
diverted to STP. But, there are chances of entry of sewage if there is any overflow or
high inflow through the entry points to the rake during rainy season as the bund
provided by you at the dive$e point is not suflicient to withstand the overflow or high
inflow through the entry points to the lake during rainy season.

*"V*

I)ATE: 23 APR 2024

towards a cleaher Karnataka

,9 rPR ?@{

,{SPCB, Bangatore

Enviroomsntal Pollution ls Sociat Evlt prevanr x rrAt?,r:.rF6i
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2. Sewage Treatment Plant installed adjacent to the Herohalli Lake was urder opemtion &
by observing the circumstance of STp it is evident that the STp is not being operated

from long time. STP tanks were filled with greenish sewage generating bad odor was

observed,

3. No responsible person ofBBMP was available for collecting detailed information about

the STP installed. As per the records ofthis Oflice BBMP has not taken the CFE/CFO

ofthe Board for installation ofSTp adjacent to the Lake.

4. This Office is monitoring the lake water quality on monthly basis and ttre water quality

is conforming to the fit fo! Class-D (fit for designated best use in prcpagation of
wildlife and Fisheries) &Class- E (fit for designated best use in Irrigation, Indust al

Cooling, Controlled Waste disposal)of Water euality Cdteria standards prescribed by

the CPCB

Since you are the officer of the lake, it is bound duq/ to protect the pollution of
the lake by preventing the entry o[ sewage and dr_rmping of solid waste into the lake.

I'lence, you are called upon show cause lbr the above within 7 days failing to which tlis
office will recommend for initiation of action to Board office as per the provisions

under Environme[tal Protection Act 1986 and Water Act 1974.

?

(,
(Yours faithfully.

sd/-
ENVIRONMENTAL OFFICER

copyTo, 
SARAITALLI

l. Chief Engineer,Lake division,BBMP ,NR Square ,Bangalore for irformation
aDd further needful.

qfienior Envirormetrtal Oflicer ,Infra-Lake diyision ,Board office for your- irfonnatiol.
3.
4.

Senior Environmental Ofricer, Bangatore North, tbr
Case File

inforrnalion.

trNVIR



Rbglonal Offlca - Dasarahaltt
Karnataka Stats Pollution Control 806rd
lst FJoar, Urban Eco Pa*,
100 Feet Road, 3rd Phase,

Peenya lnduslrial Area, Bsngaluru-560 058.
Tolelax: 080-28396559

Bdrt, ddlo : oid!E?"
ld( $dA, SDFN. rE*ae-@!.r,
r00 eo€,3dedoJ,
,r(!., {rD6!n 9dcr,
dodCn6-560 05E.

Emaila dasarahalli@kspcb.9ov.in

No.KspcBiRo/DAs/NCr/LAKES/ 202 4-2s/ gL_ DArE: 
2 3 ApB 2024

Sir,

(SHOW 
CAUSE NOTICE"

The Executive Engineer,
Lak€ Division, BBMP, N R Square,
Bengaluru - 560 001.

Sub; Depletion ofoxygen level and precedented high levels oftotal coli form in
Dasarahalli lake - Reg

Ref: 1. NGT O.A.No,6212024 Suo-moto-Case registered by the Honorable principal
Bench regarding news item titled ,,Bengaluru,s water bodies are gasping for

oxygen" appearcd in the Bangalore Miror date& 26.12.2023.
2. Board Office Memo No. 5868, Dt: 16.02.2024.
3. Inspection ofthe Lakes by DEO ofthis Office on 23.04.2024.

Honourable NGT Principal Bench has regislered Suo-moto_Case vide

O.A.No,62n024 based on news item titled ,,Bangalore,s water bodies are gasping for
oxygen" appeared in the Bangalore Minor dated,. 26.12.2023. As per the report, over l0 o/o

ofwater bodies in the city ofBengaluru are in the city ofBengaluru are in critical state as

dissolved oxygen has plummeted to an all-time low and total coli form has reached un

precedented high levels. The news r€port reveals that th€ \yater quality of Heroftalli al1d

Dasarahalli recorded high levels ofpathogen-based contamination (total and fecal coli form

bacteria) and below detection level oxygen concentration. Hence, Board had directed this

Office vide ref(3) to submit the detailed report on llerohalli Lake.

In view of the above, Dasarahalli Lake was inspected on 23.04,2024 by this office

and below observations were made

l. Flow ofsewage from the Eastem side ofthe lake from the areas I,lI phase of peenya

and First stage of Peenya lndustrial Area and from th€ No(hem side of the lake form

the stream passing through jalahalli.Air force and T Dasahalli was noticedbut it is

diverted to stream flowing to Doddabidarakallu. But therc is chances ofentry ofsewage

To,

(

(

(

I

fr
Evil,

3L

towards a cleanea Kamalaka
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if there is any overflow or high inflow through the
rainy scason.

(
entry points to the lake du ng the

2. Sewage Treatment plant installed adjacent to the Dasarahalli Lake was under notoperation & by observing the circumstance ofsTp it is evident that the Sl,p is not being
operated &orn long time. The r

inspection. 
snhance gate of the sT? was locked during the

3. No responsible person ofBBMp w
the srp instared. As r".,n" *""; l}illo:Jj".ir"ff:":::ol:ilHHl
ofthe Board for installation ofSTp adjacent to the Lake.

4. This OIIice is monitoring the lake water quality on monthly basis and the water qualityis conforming to the fit for Class_D (fit for designated best use in propagation ofwildlife and Fisheries) &Class- E i

cooling, controred *",." r^**;:t, r,,::'ff ff ::::: J#:T:,:::::11
the CPCB

Since you are the officer f,f the

the rake by prcventins *" ",, "r,"ill"";::il:#lrffi;::J;ffi*::Hence, you are called upon show cause for the above within 7 days failing to which thisoffice will recommend for initiation of action to Board of,fice as per ihe provisions
under Environmenml protection Act 19g6 and Water Act 1924. ( .

yours faithtuIy. (
sd/-

(
(

Copy To,

ENVIRONMENTAL OFFICER
. DASAMHALLI

, 
"T;ltJlr"fi:]arffe 

division,BBMp ,NR square ,Bangarore for irforma.ior
, 

i?iT"ar'lH:rretrtal 
ofricer ,lnfra-Lake division ,Board office for your

3. Senior, Envirolmeotal Orficer. Bangalore North, for killd ihformation.
Vt'case File n rA

>.ctlrx
ENVIRONME]ffiFiCER

DA-SAR4IIAI?LI



s3
Xrflr(akr Strte Pollutior Cotrtrol Borrd ,iDrt]i @n dJrois io$09,r| *odp
Regional Orlice : Bangalore -Yslahanka
(Byatarayanapura)'1si Floor, Nisarga Bhavan
7th 'D' Cross, Thimmaiah Road,
Shivanagar, Bangalore-560079.

Tel. Fax : 080-23230770

!3dr!i dCco : rJoridrd - oSodod
(e68oio$i$d) ldr .$da, or.lF Cdd
7d( 'a' *Drld$ tqoq d&
tdddd, donCri6-560 079.
dD.: T$rr : 080-23230770

lowards a cleaner Kamataka

/I RPADII
No.PCB/RO-Yelahanka(Byt)/Complaint/2 024-2il I h Ol

To ._.\
lhe txecutrve Engrneer
Annexure-3 Building, 3'd Floor, Lake Division.
Hudson Circle, N.R Square
Bruhath Bengaluru Mahanagara Palike
Near corporation circle
Bengaluru-560002

f sn,

Date: l6MAy2024

(

f,fV
\cr

Sub: Complaint regarding Fish kill in Rachenahalli Lake - reg.

Ref: l.Complaint regarding Fish kill in Rachenahalli Lake [received from the Board
office through Whatsapp on 14.05.2024 frotn SEO, Infrastructure & Lake
Development].

2. Joint inspection was canied out along with BBMP officials on 14.05.2024.
,i r( 'i *,ira* ** *i* t*** ++ +

With reference to the above subject, this office received complaint regarding fish kill in
Rachenahalli Lake received liom the tsoard oliice through Whatsapp on 14.05.2024 vide ref(l).
Accordingly, Jo;nt inspection was caried out along with BBMP representatives on 14.05.2024

vide re(2). During Joint Inspection, following observations were made;

l. During inspection it was informed by the BBMP authority that, there was a fish kill on
10.05.2024, due to heavy rain on 09.05.2024. The same was cleared from the lake.

2. It was observed that, there was lot ofsolid waste, deb s floating on lake boundaries on the

edges and there were no bar-screens provided at the Lake inlet points to remove the

floating debris, which is entering into the lake along wirh storm water, due to this lot of
garbage, debris were floating on the periphery of the Lake. There is a chance of sewage

entry during Rainy season due to over flow at the entry points laying in the storm water

drains and there was no proper sewage network around the Lake.
3. Fish kill of about 2 to 3 was evidenced in said Lake bed at fishing area is mainly due to

rain water entered into the Lake.

4. This office is monitoring the water quality of the Lake on monthly basis and as per the

previous analysis report of laboratory, the Lake Water Sample analysis report from
laboratory collected on 12.02.2024 confirms to Class 'E' (Inference: Propagatior
Irrigation, Industrial cooling, Controlled Waste disposal as per primary water
quality criteria-CPCB).

,.RECEIVED

1 I lAY fl[r
KSPCB, Bangalore

( ,Y)

(' .v

(i

webslte : hftp://kspcb.govin "doid ,odrd J$od dnd"ea as
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Io view of the above said facts, you arc hereby informed to implement the following control
measures to prevent fish kill in the said lake.

> To regulate fish stocks in lake based on the level ofwater depth.
> To have a system to smaller check dams constructed in the feeder storn watcr

drain at regular intervals before ouj falling into lake.
! To provide Bar-Screens to inlet points ofthe lake, so as to avoid entry offloating

matter entering into the lake.
F To provide Bar-screens to small drains which are not falls into raja canals to arrest

floating matters entering into main drain.
! To regularly clean the drain and ensure free from garbage and dcbris.
)' Cleaning/desilting ofthe check dams before the rainy seasons to augmcnt excess

silt and organic mafter during the rainy seasons.
! Establishr'ng wet iand system in all the feeder drains with native plants.
> To have a system to divert the first flush runoff entering into lake or to design

constructed wet land to take care additional load during first rain.

Hence, you are hereby infomed to take all the necessary control measures as required to
stop the Fish kill incidents and submit the short term and rong term action prans to maintain the
Lake water quality to the designated hest Ise as specified in the primsry rvater quality critcria by
CPCB within 7 days from the recejpt ot this lettcl.. Ifno satisfactory reply/oompliance is received
wilhin scven days from the date ofreceipt ofthis Notjce, action will be initiated as per law-

Please acknowledge lhe receipt ol this norice.

(

(

1

(
Copv to: '

Yours Faithfully.

sd/-
Environmental Oflicer

Regional Office, Yelahanka (Byt)

2.

- l,--fhe Member Secretary, KSPCB, parisara Bhavana, #49, Church Street, Bengaluru _
560001 for kind information.

3.

The Regional Senior Environmental Officer, Bangalore North, Urban Eco park. 100 feet
road, 3rd Phase, Peenya Industrial Area, tsengaluru - 56005g for kind information.
The Assistant Executive Engineeq CMC-II-I Sub Division, Bangalore Water Supply and
sewerage Board, A.R. Circle, Bengalore-560009 for information and take action all the
necessary control measurcs to stop the entry of sewage into the Rachenahalli Lake and
shall submit the action taken report to this office withi;in 7 davs.

J,n",-*\,
RegioI nal Office, Yelahanka (B

I1
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i6!o$i EoddEDei rr!)oiodd6,
ooa. aerorj sld oqrori,

!o), de$dA, rieei Cdd,

%ds. dofiq,"6 $6Ddrld FoOd
€ro€i ,qjeo, I d,9'
,3odqJo6-560002.

adob: aJorlrlood rrD:iddae d,!cr.r9o$ d.oirddec *dri ,!dga6% Oc6 doo$dod g;$
dSon €do$ &d6dcdd Ead6J$4 gOdEoR *ddJolr)ed $o$.

oodco: 1. d, ddeoo$ dg rod6:1800, 6daod:16.01.2024.

2. NGT O.A.No.62l2024 Suo-moto-case rcgistered by the Honorable Principal
Bench regarding-News item titled "Bengaluu's water bodies are gasping
for oxygen" appeared in d1e Balgalore Mirlo r latcl:26.12.2023.

3. * dqieoo$ s.Dd dord Ee-oo odooi: 07.05.2024 dod) ddid
dooedd.

dxerod ado$ 6ail,o sDgcs)dJ ,oDoe:rdod d$ii €qo$de$drdrdodd, eioildJid eodd

A:idgdo$g daiaair 26.12.2023 dod Ei*[3dDd "Bengaluru,s water bodies are gasping for

oxygen" ddoc$g drondddge Edo$ O€odq ed6od dad) EidJDsodr AAedrd dd^d e$eidd

(Dissoled oxygen) dortra ed6Qd EidrDrodg EneOeDd s;ro#oo$D Eo$crod $odod

srugf;DieoRd.r ndo dd6o$ eedddo$g crg(iD 0) dod, r$ad6 do..d.$ qeDd &ed,
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rtdsD6% o(d&d Ed i(ddod 6ort driddd?e *do$ d!d6€(dd Eodddd)4
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"6ddait 
,do dgd *odod olrDdde Ei66dd eed")ddoad)d6g.
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REGIONAL OFFIC4 BENGALURU
Raiaraieshwari Nagar,
2 a Floor, NisargaBhavan,
Thimmaiah Road 7d'D Cross,
Shivanagar, Rajajinagar, Bengauru.

-aJdead E'Ceo, crodrrodr oo?soddserjO

"Jd.JECdd"/ 2 de $da, Sdlojl dd
7'de a a,*r, EddrJd, d)do.rocro s.td

d) oEd d! oqrod, ?,Jod9.,ad)-560 01O.

7
roddFoe, (9?po$agd6,

*o.iodc,



3b
2. ,do! sdeo$ ?rDrld ro$dceDod idii no{ord .td sD6% ard dd n€d),gq, ddo$

oed) $OdoDrbgd.

3. no4ond rLd so6% 0cdr dd

Cransipes (Waler Hyacinth) dd

drd ioi:od9ri E-o0o1rorb'9d.

i(d)gdd do6oE$ Xal'lanF lda$A Eichornia

Edor.)dtr, OroJ Xuod doari 6Drtra 6e d6dx q$gd

a. ido$ iodi.8 $odod OCFo6:,d a3uDdr.3di19 nr??fd-o d)q o{odcS *etrld&d

ddoO Eddsodg e,gdaneDnddog.

5. i.io$ zrao$O d8d do.a 6-DrLo eiEo.ads. aciodoo :boo$saRd.

d)ce'oi.6,3d oodng o{o}, drolgdd9e *do!e{ dci Eori,o eidroc4*d A3o$goie.b
(,s-ors-o3 d.r BcRd grs&d driJolrlqdod 

ga:,d:

1.

2.

droidddge ddd no{ord .td aD6% oc6 oed) icddod a(dde nrag 3$ densjf$.

drddddge ddo$ SdC)r eicoo$&d z"dRn ddii oiJDd)dr t dQcidd {ideddandod

3d$ d&neJ($. *do$ sr9o$9 dortJa ddd sod% lDootDddd JqnDn &A8a JrzD^dc)

&dnia3c$ $6 ,dii 6Dde) d6d4o$&{ ?-dRirJeS.

3. ddon nodgd sodod oqJFooid d[3)J€.3dde nraj-o d)d) ariojon #ernd$4

dd,i:b odd.adg 99dais3e!5.

4. ddq1)gaj dd $6 dtd$1 droddiio$crdr $3r ddq$J.c soai Eo d-o R o:, iirroadJ;

a3.6 6orto dl dqjeCrid z3tld$*d?d d,odido^drd og-oddeo ,.)dEiDd oea

*do$$r -Ddd)€(ddd,"9ie d)aorR 3ab d,jrirdfir$.

eos 3q aEga

n3"/-
doid oQEoo

edesd ,qico, qoasodego drid
d3o$$.:

l. *D$d dond oQEaorlrb-2, d.oD.;iro.0.dod9, iroEi tei(o, &JoriCrrd €dd
drD&gnDn 6oil,o noq 3$rDrn ,g:rd.

2. $)!06 e?)cd)odd6, r3orld..,!6 Ord) idzJoo?e $6 8.d?3do6 *od9, dr{ -aeld
dr*dr4ot , 6 dr El)da, 6-odeo Cdd, *.a.di, 8JodC,o6-09 9de $da, 4d( eed,

lo$d^o !ood{. dorlstao edd dlD&gn'oR 6D?1r f,rg g$dgn

./ &oo$ doid soEDorls, droedrad Fto$F a?rDrl, d.oD.*D.o.drod9, 6(oei dq:ro,
" aJonqoo: ldo dro&gmA 6ort,, Lrad g-JrgA xq:Jd.

4 Edd-aaod 9Do$o3d6-
,dzJqrso d)6 s.gddoB
560039 ladd rjro&gnDR

df{ d-o8d drDddeE d)oL, dufd*F, a3oilgJad o(dJ
d)od9, a-a-odo, SdnrD& d4, --oo$odded rSorlslrDd-

6Ddo drandddgo Edii ,rd€cbd de&d 6d

(

t'

fdo$$d Jeddog g€€lmn 3S d&ie *j!eDd.

,qieo, oEsroDdcgo ddd



11 
 

True and correct English Translation  
 

English Translation 

of Annexure “       ”  

POLLUTION CONTROL BOARD, KARNATAKA 
REGIONAL OFFICE, Rajarajeshwari nagar, 2nd Floor, nisarga 
Bhavan, Thimmaiah Road, 7th D Cross, Shivanagar, Front side 

of Pushpanjali Theater, Rajajinagar, Bangalore 56010.   
Telifax: 080-23229124, Email: rrnagar@kspcb.gov.in Web site: 
kspcb.gov.in 
===================================================  

No: MaNiMam/PraKa-RR Nagar/hosakerehalli Kere Malinya / 

2024-25/106  

Date: 08 MAY 2024 

To:  

1. The Assistant Executive Engineer, 
Panchayath Raj Department sub division, 
Bangalore (South), Ground Floor, Beejabhavan, 
Ballari Road, Bangalore 560024.  
 

2. The Assistant Executive Engineer, 
Lakes Division, Bruhat Bengaluru Mahanagara Palike, Head 
Office, N.R. Circle, 
Bangalore 560002.  
 

Sir, 

Sub: To take action for preventing household wastage 

water from entering Hosakerehalli Lake of 

Uttarahalli Hobli, Bangalore and to take up 

rejuvenation work of the Lake urgently – reg.  

Ref:  

1) This Office letter No: 1800, dated 16.01.2024.  

2) NGT O.A. No. 62/2024 Suo-motu Case registered by 

the Hon’ble Principal Bench regarding – News item 

titled “Bengaluru`s water bodies are gasping for 

mailto:rrnagar@kspcb.gov.in
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True and correct English Translation  
 

oxygen” appeared in the Bangalore Mirror dated: 

26.12.2023.   

3) Inspection done on the date: 07.05.2024 by Deputy 

Environment Officer of this Office.  

***** 

With regard to the subject and reference cited above, it is 

hereby notified to you that, reference has been quoted that an 

article has been published in Bangalore Mirror Daily on the 

date 26.12.2023 titled as “Bengaluru`s water bodies are gasping 

for oxygen”, in which, it is referred that Dissolved Oxygen is at 

its lowest level in the waters of the Hosakerehalli Lake and 

there exists Colyform, Bacterias at the highest level; in the 

background of the said article, vide reference (1), Hon’ble NGT 

Principal Bench, New Delhi has registered a Suo-Motu Case 

vide O.A. No. 62/2024.  Letter vide reference (2) was already 

written from this Office to take up works of preventing merging 

of Household Waste Water with Hosakerehalli Lake and also to 

take up rejuvenation work of the Hosakerehalli Lake 

immediately.  But so far, no reply is received relating to the said 

letter.  

 

As per the aspects stated above, Deputy Environment 

Officer of this Office has conducted Inspection on the date: 

07.05.2024.  During the course of Inspection, he has observed 

the following aspects:  

 

1. Hosakerehalli Lake measures around 59.26 Acres; no 

fencing has been done encircling the Lake.  Therefore, 
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there is scope for unauthorized entry into the said Lake, 

which has given scope for throwing unauthorized wastes 

into Lake premises.   

2. Unprocessed Household waste water is flowing into the 

Lake from South East region canal, thereby the water of 

the Lake is being polluted.  

3. As a result of merging of unprocessed house hold waste 

water to the Lake, Eichornia Crassipes (Water Hyacinth) 

weed has covered in the Lake, preventing smooth flow of 

water and is also causing harm to water bodies and 

entities, species.   

4. No Warning Boards have been installed in the Lake 

premises with regard to Conservation of Forest, activities  

restricted and Caution Boards.   

5. Building Waste and Solid Waste has been dumped 

haphazardly at the sides of the Lake.  

 

     As per the above aspects, in order to enable hygienic 

and healthy environment of the Hosakerehalli Lake, it is 

informed to take up the following steps.   

 

1. Suitable action shall be taken immediately to prevent 

inflow of unprocessed Household waste water merging 

with Hosakerehalli Lake.  

2. To take steps to prevent unauthorized entry into the 

Hosakerehalli Lake, by providing fencing encircling the 

lake.  In order to trace the persons dumping waste near 

the Lake and also into the Lake, to provide CCTV coverage 
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and to also to provide facility of security system to the 

Lake.   

3. To take steps for installing Warning Boards showing 

Restricted Activities at the Lake and Warning Boards with 

regard to conservation of lake.  

4. To take steps for removal Weeds and Silt at the lake; so 

also to take immediate steps to rejuvenate the Lake by 

creating an environment which supports activities of 

various water animals, birds and birds species, for which, 

lake is its natural habitat.   

 

Yours faithfully, 

Sd/- 

Environment Officer, 

Regional Office, Rarajeshwari Nagar. 

 

Copy to :  

 

1. The Chief Environment Officer-2, KSPCB, Head Office, 

Bangalore – submitted for information and suitable 

action.  

2. The Chief Engineer, BWSSB, Waste Water Management, 

6th Floor, Cauveri Bhavan, K.G. Road, Bangalore-09, 9th 

Floor, 4th Block, Jayanagara Complex, Bangalore- 

submitted for information and suitable action.  

3. The Senior Environment Officer, Infrastructure Facilitiy 

Division, KSPCB, Head Office, Bangalore – for information 

and suitable action.  





15 
 

True and correct English Translation  
 

4. The Executive Engineer, Waste Water Management 

Network, BWSSB, V-Valley, Nayandahalli, Bangalore-

560039 – for information and also with a request to take 

immediate steps to prevent inflow of polluted household 

waste water merging with Hosakerehalli Lake.   

 

Sd/- 

Environment Officer, 

Regional Office, Rajarajeshwari Nagar. 

****** 

 




